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Sector 68, SAS Nagar) Tel. No. 0172-2298091 

Email: sutlejbeasriver@gmail.com 

                                                                   

To 
The Registrar General,  
National Green Tribunal, 
Faridkot House, Copernicus Marg,  
Near India Gate, 
New Delhi-110001 

 
No CMC/2020/Spl.13 
Dated:  29.4.2020 

 
Subject:  Report of the Monitoring Committee (constituted by Hon’ble 

National Green Tribunal in OA No. 916 of 2018 in the matter of 

Sobha Singh & Ors vs State of Punjab & Ors) in OA No. 596 0f 2019 

in the matter of Vikram  Ahuja vs State of Punjab & Ors. 

 

It is submitted that the Hon’ble National Green Tribunal during the hearing held on 

17.12.2019 considered the report dated 21.10.2019 of the Joint Committee comprising 

of District Magistrate, Fazilka, Punjab Pollution Control Board, Director Local Bodies, 

Punjab and Punjab Water Supply Sewerage Board with regard to installation of STP’s and 

ETP’s  in District Fazilka and adjoining villages. The Hon’ble Tribunal has also considered 

the decisions taken in the meeting held on 10/8/2019 under the Chairmanship of District 

Magistrate Fazilka, where in the following decisions were taken:  

a)  All the 26 nos. ULBs, villages and drains falling in five 
districts of Fazilka, Ferozepur, Faridkot, Moga and Sri Muktsar 
Sahib have been covered in the Sutlej Action Plan and time line 
have been given for completion of each work. 
 

b)  PPCB Faridkot will provide copy of Clean River Sutlej action 
Plan to every Department at District Level along with the 
proceedings of the meeting. 

 
c)  Scope of work be as per Sutlej Action Plan at district level and 

all the Departments will carry out the completion works as per 
the time lines for their district and submit action taken report 
in this regard after consulting their respective Head Office 
Government Level and getting the funds approved to execute 
the works, which will ultimately lead to redressal of the issues 
raised by the petitioner in the matter of O.A. No.596 of 2019.” 

 

Further, the Hon’ble Tribunal while considering the report of the Joint Committee 

observed that part of pollution is on account of old Fazilka drain flowing from Pakistan 

and water quality was found to be Class-E. Therefore, the Hon’ble Tribunal directed that 



further remedial measures be taken and progress report be submitted to the Hon’ble 

Tribunal. 

The Hon’ble National Green Tribunal also directed the Monitoring Committee (constituted 

by Hon’ble Tribunal in OA No. 916 of 2018 in the matter of Sobha Singh and others v/s 

State of Punjab and others) to look into the matter. 

 Accordingly, in compliance to order dated 17/12/2019, the report of the Monitoring 

Committee is submitted for consideration of the  Hon’ble Tribunal.  

The above side report is being sent through email at filing.ngt@gmail.com and 

ngt.filing@gmail.com 

DA/As above  

Sd/- 
(Justice Jasbir Singh) 

Former Judge, 
Punjab & Haryana High Court 

Chairman 
Monitoring Committee 

 
Endst. No. CEC/2020/Spl.14                      Dated:29.04.2020 
A copy of the above is forwarded to the Chief Secretary, Punjab for information and necessary 
action please. This is in compliance to order dated 17/12/2019 of the Hon’ble National Green 
Tribunal in O.A No. 596 of 2019 in the matter of Vikram Ahuja vs State of Punjab &Ors  
DA/As above  

Sd/- 
(Justice Jasbir Singh) 

Former Judge, 
Punjab & Haryana High Court 

Chairman 
Monitoring Committee 

 
Endst. No. CEC/2020/Spl.15                      Dated:29.04.2020 
A copy of the above is forwarded to the Member Secretary, Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road, Patiala for information and necessary action please. This is in 
compliance to order dated 17/12/2019 of the Hon’ble National Green Tribunal in O.A No. 596 of 
2019 in the matter of Vikram Ahuja vs State of Punjab &Ors  
 
DA/As above  

Sd/- 
(Justice Jasbir Singh) 

Former Judge, 
Punjab & Haryana High Court 

Chairman 
Monitoring Committee 

 
Endst. No. CEC/2020/Spl.16                      Dated:29.04.2020 
A copy of the above is forwarded to the Deputy Commissioner, Fazilka for information and 
necessary action please. This is in compliance to order dated 17/12/2019 of the Hon’ble National 
Green Tribunal in O.A No. 596 of 2019 in the matter of Vikram Ahuja vs State of Punjab & Ors  
 
DA/As above  

Sd/- 
(Justice Jasbir Singh) 

Former Judge, 
Punjab & Haryana High Court 

Chairman 
Monitoring Committee 
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Report of the Monitoring Committee (constituted by Hon’ble 

National Green Tribunal in OA No. 916 of 2018 in the matter of 

Sobha Singh & Ors vs State of Punjab & Ors) in OA No. 596 of 2019 

in the matter of Vikram Ahuja vs State of Punjab & Ors. 

1.0 Background 

 

The Hon’ble National Green Tribunal has considered the report dated 21.10.2019 

of the  Joint Committee comprising of District Magistrate, Fazilka, Punjab Pollution 

Control Board, Director Local Bodies, Punjab and Punjab Water Supply Sewerage 

Board with regard to installation of STP’s and ETP’s  in District Fazilka and adjoining 

villages. The Hon’ble Tribunal has also considered the decisions taken in the 

meeting held on 10/8/2019 under the Chairmanship of District Magistrate Fazilka, 

where in the following decisions were taken:  

a) All the 26 nos. ULBs, villages and drains falling in five districts of 
Fazilka, Ferozepur, Faridkot, Moga and Sri Muktsar Sahib have been 
covered in the Sutlej Action Plan and time line have been given for 
completion of each work. 
 

b)  PPCB Faridkot will provide copy of Clean River Sutlej action Plan to 
every Department at District Level along with the proceedings of 
the meeting. 

 
c)  Scope of work be as per Sutlej Action Plan at district level and all 

the Departments will carry out the completion works as per the time 
lines for their district and submit action taken report in this regard 
after consulting their respective Head Office Government Level and 
getting the funds approved to execute the works, which will 
ultimately lead to redressal of the issues raised by the petitioner in 
the matter of O.A. No.596 of 2019.” 

 

The Joint Committee further reported to the Hon’ble Tribunal that part of pollution 

is on account of old Fazilka drain flowing from Pakistan and water quality was 

found to be class-E. Therefore, the Hon’ble Tribunal directed that further remedial 

measures be taken and progress report be submitted to the Hon,ble Tribunal. 

The Hon’ble National Green Tribunal also directed the Monitoring Committee 

(constituted by Hon’ble Tribunal in OA No. 916 of 2018 in the matter of Sobha 

Singh and others v/s State of Punjab and others) to look into the matter. 

 The Order dated 17/12/2019 of Hon’ble Tribunal in the matter is enclosed as per 

Annexure-1. 

The next date of hearing before the Hon’ble Tribunal was fixed on 22.04.2020. 

However, the report of the Monitoring Committee could not be prepared due to 

lock down and curfew in the State of Punjab and Chandigarh due to Covid-19 

pandemic. 
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2.0 Visit to Fazilka area and collection of drain water and ground 
water samples of the area on 6/1/2020 and 7/1/2020 by the 
Monitoring Committee 
 
In compliance to the directions of the Hon’ble Tribunal dated 17.12.2019 in O.A 

No. 596 of 2019 in the matter of Vikram Ahuja v/s State of Punjab and others, The 

Monitoring Committee visited the drainage system carrying seepage/ sludge and 

treated/untreated sewage of the towns falling in the jurisdiction of District Fazilka, 

Ferozpur, Faridkot, Moga and Shri Muktsar Sahib and further culminating at Fazilka 

area on 06.01.2020. During the visit, the Executive Engineer, Department of Water 

Resources (Drainage) apprised the Committee about drainage network of the area 

as under: 

• Drainage network of Jalalabad area (Jalalabad main drain, Jalalabad Mauzam drain 

and Sutlej Creek)  

• Drainage network of Fazilka area having Fazilka drain, Mauzam DCB (for defence 

purposes), Sabuana drain, Sabuana distributory (for defence purposes) and old 

Fazilka drain 

• Merging point of Sabuana drain, Ditch channel and Abulkhurana outfall drain 

During visit to the area, the Monitoring Committee visited the following drains: 

1. Old Fazilka drain 

2. Sabuana drain 

3. Ditch Channel  

4. Accumulated mixed water in the form of pond. 

The residents of nearby villages and Sh. Vikram Ahuja informed that seepage and 

wastewater of all the drains of Fazilka area are collected in this big pond where 

the mixed water is accumulated and has become the source of contamination of 

groundwater and less yield of crops in the area.  

In order to assess the quality of mixed water accumulated in the form of pond, 

the Monitoring Committee collected the water samples on 6.1.2020 from the 

following drains. 

1. Old Fazilka drain near  Village Jhanger 

2. Pond (Stagnated Water) near Beriwala 

Further, in order to assess the water quality of groundwater of affected villages as 

mentioned in OA no. 596/2019 in order dated 17.12.2019 in the matter of Vikram Ahuja 

V/s State of Punjab and others, the Monitoring Committee collected the groundwater 

samples on 7.1.2020 from the following points. 

1. From the hand pump having depth 35 feet installed in the house of Sh. Satpal s/o 

Sh. Hira Ram, Village Gharumi. 

2. From the hand pump having depth 32 feet installed outside house of Sh. Nanak 

Chand s/o Sh. Chamba Ram, Village Gharumi. 
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3. From the hand pump having depth 30 feet installed in the house of Sh. Lachhman 

Dass s/o Sh. Bala Ram, Village Beriwala. 

4. From the hand pump having depth 35 feet installed in the house of Sh. Darshan 

s/o Sh. Diwan, Village Qadar Baksh. 

5. From the hand pump having depth 40 feet installed near Govt. Primary School, 

Village Mumbeke. 

6. From the hand pump having depth 40 feet installed in the house of Sh. Kala Singh 

s/o Sh. Jalla Singh, Village Asafwala. 

These drain water and ground water samples were sent to PPCB, Lab, Patiala for 

analysis of various parameters. These analysis results, as received from PPCB 

laboratory, are annexed as per Annexures: 2 and 3. These analysis results are 

also mentioned as per Table 1 and Table 2 given below.  

Table:1  Analysis results of drain and pond water samples 

Sr.no.  Parameters From old Fazilka Drain 
area village Jhangir, 

District Fazilka 

From pond near Village 
Beriwala, District Fazilka 

1)  pH  8.5 8.4 

2)  TDS, mg/l 1608 1600 

3)  Electrical 
Conductance, µs/cm 

2472 2461 

4)  COD, mg/l 165 268 

5)  BOD, mg/l 45 55 

6)  TSS, mg/l 19 26 

7)  Total Hardness, mg/l 320 272 

8)  Calcium, mg/l 57 48 

9)  Magnesium, mg/l 42 37 

10)  T.coli, MPN/100 ml 8400 9400 

11)  F.coli MPN/100 ml 1700 2100 

 

2.1 Discussions on the Analysis results 

The Monitoring Committee during its visit to Fazilka area on 06.01.2020, collected 

the drain water samples from the drains as mentioned in Table 1. The analysis 

results, as mentioned in Table 1,  indicate that the values of BOD, COD, TSS, TDS 

and Faecal Coliform in the water flowing in old Fazilka drain were found to be 45 

mg/l, 165 mg/l, 19 mg/l, 1608 mg/l and 1700 MPN/100 ml, respectively. Similarly, 

in the surface water sample collected from the pond near village Beriwala, the 

values of parameters BOD, COD, TSS, TDS and Faecal Coliform were observed to 

be 55mg/l, 268 mg/l, 26 mg/l, 1600mg/l and 2100 MPN/100ml, respectively. The 

reasons for high values of BOD and Faecal Coliform in the drain and pond water 

may be due to the discharge of untreated sewage of the towns/ inhabitation areas 

located in the catchment area of these drains. The values of the parameters (BOD, 

COD and Faecal Coliform) in the drain and pond water may be reduced only after 

treatment of sewage of the towns and utilization of treated sewage of these towns 
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for irrigation and not to allow discharge of any treated/ untreated sewage of the 

towns into drains and the pond. 

Table:2   Analysis results of ground water samples 

S.no. Parameters From 
Handpump 
installed in 
house of Sh. 
Satpal S/o 
Sh. Hira Ram, 
vill Gharumi 

From 
Handpump 
installed in 
house of Sh. 
Nanak 
Chand S/o 
Sh. Chamba 
Ram, vill 
Gharumi 

From 
Handpump 
installed in 
house of Sh. 
Lachman 
Dass S/o Sh. 
Bala Ram, 
vill Beriwala 

From 
Handpump 
installed in 
house of Sh. 
Darshan S/o 
Sh. Dewan, 
vill Bakash 

From 
Handpump 
installed 
near Govt. 
Primary 
School,  Vill 
Mumeke 

From 
Handpu
mp 
installed 
in house 
of Sh. 
Kala 
Singh 
S/o Sh. 
Jala 
Singh, 
vill 
Asafural
a 

1.  pH 7.2 7.3 7.7 7.6 8.0 7.2 

2.  Electrical 
Conductanc
e, µs/cm 

3890 4150 2099 3330 3660 2620 

3.  TSS, mg/l 22 5 BDL BDL 8 6 

4.  TDS, mg/l 2837 3041 1553 2430 2654 1932 

5.  COD, mg/l 10 12  6 8 BDL 

6.  BOD, mg/l BDL BDL BDL BDL BDL BDL 

7.  Total 
Alkalinity as 
CaCo, mg/l 

80 50 70 100 120 80 

8.  Total 
Hardness 
as CaCo, 
mg/l 

602 699 274 657 186 462 

9.  Calcium, 
mg/l 

129 145 44 115 32 98 

10.  Magnesium
, mg/l 

68 82 40 90 26 53 

11.  Sodium, 
mg/l 

595 790 400 110 475 276 

12.  Potassium, 
mg/l 

5 11 48 0.55 0.45 28 

13.  Chloride, 
mg/l 

660 820 160 440 490 280 

14.  T.coli, 
MPN/100 
ml 

46 17 26 11 BDL BDL 

15.  F.coli 
MPN/100 
ml 

BDL BDL BDL BDL BDL BDL 

 

2.2 Discussions on the Analysis results 

The Monitoring Committee during its visit to Fazilka area on 07.01.2020 collected 

the ground water samples from 6 hand pumps installed in the houses of the 

villagers. The analysis results indicate that the parameters BOD and Faecal 

Coliform, which are non desirable parameters in the drinking water, have not been 

detected in any of the 06 ground water samples. The high values of TSS and COD 

varying between 5-22 mg/l and 6-12 mg/l, respectively, have been found in 04 

hand pump samples. The values of TDS in all the hand pump samples have been 

found varying between 1553-3041 mg/l, which may be due to geogenic reasons 

in the area.  
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3.0 Meeting of the Monitoring Committee with Distt. level    Officers 
of District Fazilka and other adjoining Districts  on 7/1/2020 at 
Fazilka  

The Monitoring Committee held its meeting with  District level Officers & District Level 

Special Task  Force of Districts Fazilka, Ferozepur, Faridkot, Moga and Sri Muktsar Sahib 

on 07.01.2020 in the committee room of Deputy Commissioner complex, Fazilka. The 

Chairman of the Monitoring Committee apprised  the District Level officers about the 

important directions given by the Hon’ble NGT in its order dated 6.12.2019 (uploaded on 

12.12.2019) in OA no. 916 of 2018 in the matter of Sobha Singh and others V/s State of 

Punjab and others and emphasized that the directions of the Tribunal in OA no. 673 of 

2018 vide order dated 6.12.2019 is also applicable in river Sutlej particularly w.r.t 

adherence to the timelines to ensure at least in-situ remediation as an interim 

arrangement till 31.3.2020, failing which compensation will be payable from 1.4.2020 by 

the State which may be recovered from the concerned erring polluters/officers and 

ensuring full compliance of the action plans by 31.3.2021, failing which compensation will 

be payable in terms of said order. 

Further, the Chairman of the Monitoring Committee also informed that the Hon’ble 

tribunal in Para No. 15 of its order dated 6.12.2019 has issued the following directions. 

(i)  100% treatment of sewage may be ensured as directed by this Tribunal vide 
 order dated 28.08.2019 in O.A. No. 593/2017 by 31.03.2020 atleast to the extent 
 of in-situ remediation and before the said date, commencement of setting up of 
 STPs and the work of connecting all the drains and other sources of generation 
 of sewage to the STPs must be ensured. If this is not done, the local bodies and 
 the concerned departments of the States/UTs will be liable to pay compensation 
 as already directed vide order dated 22.08.2019 in the case of river Ganga i.e. 
 Rs. 5 lakhs per month per drain, for default in in-situ remediation and Rs. 5 lakhs 
 per STP for default in commencement of setting up of the STP. 
 
(ii)  Timeline for completing all steps of action plans including completion of setting 
 up STPs and their commissioning till 31.03.2021 in terms of order dated 
 08.04.2019 in the present case will remain as already directed. In default, 
 compensation will be liable to be paid at the scale laid down in the order of this 
 Tribunal dated 22.08.2019 in the case of river Ganga i.e. Rs. 10 lakhs per month 
 per STP. 
 

Therefore, the Chairman of the Monitoring Committee directed that all the concerned 

officers should complete the works relating to control of pollution in river sutlej and Beas 

within the time schedule as mentioned in order dated 6.12.2019 in OA no. 673 of 2018 

and OA no. 916 of 2018.  

 Thereafter, the Officers of Punjab Pollution Control Board, Punjab Water Supply and 

Sewerage Board, Department of Water Supply and Sanitation, Department of Water 

Resources (Drainage), Department of Soil and Water Conservation and Department of 

Agriculture submitted the status report w.r.t steps taken/to be taken to tackle the 
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pollution problem of Fazilka area. After detailed deliberation on the various issues, the 

following directions were given/ recommendations were made by the Monitoring 

Committee. 

          1        PPCB shall ensure that no industry is discharging its treated/ untreated  

  industrial effluent into drain / nallah / river. 

 2. PPCB shall engage an expert to assess the water quality data of ground  

  water and drains for its co relation with each others. The Sub Committee  

  constituted by the Deputy commissioner Fazilka shall submit its conclusive 

  report within 2 months. 

 3. PPCB shall monitor the performance of existing STPs on monthly basis  

  and action against the defaulting STPs may be taken under provisions of  

  Water Act, 1974. 

 4. Department of Water Supply and Sewage Board shall install and   

  commission STPs for the towns as under: 

• STPs for 3 towns namely Ferozpur, Jaito and Gidderbaha shall be 

installed by 31.3.2020. 

• 2 STPs for Kotkapura shall be installed by 31.7.2020  

• 2 STPs for Guruharsahai shall be installed by 31.8.2020.  

• 1 STP for Faridkot, where land acquisition process has been 

completed, shall be commissioned by 31.12.2020. 

• 5 STPs for 5 towns (Arniwal, Mallaanwala, Mudki, Mamdot and Nihal 

Singh Wala) for which funds are yet to be released shall be installed 

by 31.12.2020 

• 5 STPs for 4 towns (Badhni Kalan, Kot Ise Khan, Fatehgarh 

Panchtoor and Bariwala) for which funds are yet to be tied up, shall 

be completed by 31.12.2020 

•  
5. For the release of funds for the installation of STP's, where the funds have 

 not been tied up so far, the concerned Deputy Commissioner's shall take 

 up the matter with State Govt. 

6. The Municipal Council, Fazilka will construct a storage tank after WSP 

 within 2 months from where treated wastewater will be lifted for supplying 

 to farmers so that the settled sludge is not carried away with the treated 

 effluent. PPCB will collect the effluent samples after 2 months in the 

 presence of farmers and Municipal Council, Fazilka to check the adequacy 

 of STP's. 
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7. As per the direction of the Hon'ble NGT, in-situ bio-remediation 

 technology be adopted immediately where no sewerage system has been 

 laid so far to have its connectivity with STP.  

8. In order to reduce the inflow of the effluent in the pond, the regulator 

 installed at Sabuana drain  may be closed to divert the effluent towards 

 the creek leading to river Sutlej. 

9. The Deputy Commissioner, Fazilka may issue necessary directions to the 

 Department Water Resources to maintain regular flow in Fazilka 

 distributary and Kerian minor to ensure availability of water for irrigation 

 for whole of the year till the completion and commissioning of STP's of all 

 the towns of the Districts.  

10. The Chief Agriculture Officer, Fazilka shall collect the data with regard to 

yield of crops in the affected area over the years and details of the villages 

from where the data was collected and submit the same to the Deputy 

Commissioner, Fazilka as well as to the Monitoring Committee. 

11 Deputy Commissioner, Fazilka in coordination with concerned Municipal 

Councils and Punjab Water Supply Sewerage Board shall sort out the issues 

with regard to STPs of Shri Muktsar Sahib and Jalalabad towns. 

12 The Principal Secretary, Department of Water Resources, Punjab, may take 

up the matter with the Ministry of Water Resources, Government of India, 

New Delhi to take up the matter with the concerned Ministry of Government 

of Pakistan through Ministry of External Affairs, Govt. of India to open the 

Fazilka drain, which is presently has been closed at the borderline of the 

countries, to make free flow in the river Sutlej so as to avoid stagnation and 

seepage in the Fazilka area. A provision in this regard was inserted in para 

(4) of Article-IV of “Indus Water Treaty, 1960 which reads as under: 

Para (4) of article IV of “the Indus Water Treaty, 1960 reads as under: 

“Pakistan shall maintain in good order its portions of the drainages 

mentioned below with capacities not less than the capacities as on the 

effective Date: 

i. Hudiara Drain 

ii. Kasur Nala 

iii. Salimshah Drain 

iv. Fazilka Drain." 

The minutes of the meeting of the Monitoring Committee with Distt. level    

Officers of District Fazilka and other adjoining Districts on 7/1/2020 at 

Fazilka are annexed as per Annexure-4 
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3.1 Compliance report w.r.t. direction given/recommendations 

made by the Monitoring Committee during its visit to Fazilka 

area on 6.1.2020 and meeting held with the District Level 

officers of District Fazilka and other concerned districts on 

7.1.2020 in connection with OA No. 596 of 2019 in the 

matter of Vikram Ahuja Vs. State of Punjab and Ors. 

S.No.  Directions 
given/Recommendations 
made by the Monitoring 
Committee 

Action taken Report 

1.  PPCB shall ensured that no  

industry is discharging its 

treated/untreated effluent into 

drain/nallah/river 

It has been reported by PPCB that it is keeping strict 

vigil on the industries discharging any 

treated/untreated industrial effluent into any 

drain/nallah/river and strict action is being taken by 

the Board against the industries on discharging any 

treated/untreated industrial effluent in any 

drain/nallah/river which ultimately leads to river 

Sutlej. One industry namely M/s Kathpal Daries (unit 

2), village Kokri Phoola singh, Tehsil and District 

Moga was visited on 30.1.2020 and it was found 

discharging its untreated effluent into nearby drain 

and accordingly action for closure under the 

provisions of Water Act, 1074 is under consideration 

of the Board. 

2.  PPCB shall engage an expert to 

assess the water quality data of 

groundwater and drains for its 

co-relation with each other. 

The sub-committee constituted 

by the Deputy Commissioner, 

Fazilka shall submit its 

conclusive report within 2 

months. 

PPCB has engaged the services of Dr. D.D. Basu, 

Former Additional Director and Dr. J.S. Kamyotra, 

Former Member Secretary, both of Central Pollution 

Control Board, New Delhi as Experts to assess the 

water quality data of ground water and drains for 

their co-relation with each other. The Experts visited 

the area of Fazilka on 08.03.2020 and have also gone 

through the earlier water quality data. However, due 

to the commencement of restrictions imposed by the 

Govt. in mid of March 2020 due to Covid-

19/Coronavirus crisis, the experts are not able to 

submit the assessment report till date. The experts 

have assured to submit the report to the Board after 

the end of ongoing lockdown/curfew restrictions 

imposed by the Govt. due to Covid-19/Coronavirus 

crisis. Accordingly, conclusive report would be 

submitted by the sub-committee constituted by the 

Deputy Commissioner, Fazilka. 
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3.  PPCB shall monitor the 

performance of existing STPs 

on monthly basis and action 

against the defaulting STPs 

may be taken under provisions 

of Water Act, 1974. 

 

PPCB is monitoring the performance of existing 

Sewage Treatment Plants in the State on monthly 

basis in the first week of every month. As per the 

analysis results of the effluent sample collected from 

the outlet of STPs installed in the districts of Fazilka, 

Ferozepur, Faridkot, Moga and Sri Muktsar Sahib in 

the months of February and March 2020, STPs 

installed in towns of Abohar, Zira, Talwandi Bhai, 

Makhu, Moga and Dharamkot are complying with 

prescribed standards. However, STPs installed at 

Fazilka & Jalalabad (w) of District Fazilka and 

Muktsar & Malout of District Sri Muktsar Sahib have 

failed to comply with prescribed standards. Legal 

action by the Board against Municipal Councils of 

Fazilka and Sri Muktsar Sahib are already under 

adjudication in the courts of Chief Judicial 

Magistrate, Fazilka and Additional Chief Judicial 

Magistrate, Sri Muktsar Sahib respectively. 

Environmental compensation of Rs. 10.70 Lacs has 

been imposed on Municipal Council, Jalalabad (w) for 

non-compliance and the Board has decided to 

impose Environmental Compensation upon Municipal 

Council, Malout for the period 01.10.2019 to 

25.02.2020 for non-achievement of prescribed 

standards.  

4.  Department of Water Supply 

and Sewage Board shall Install 

and commission STPs for the 

towns as under: 

• STPs for 3 towns namely 

Ferozepur, Jaito and      

Gidderbaha shall be 

installed by  31.3.2020. 

•  STPs for Kotkapura shall be 

Installed by 31.7.2020 

•  2 STPs for Guruharsahai shall 

be installed by 31.8.2020. 

• 1 STP for Faridkot, where 

land acquisition process has 

been completed, shall be 

commissioned by 

31.12.2020. 

• STPs for 3 towns namely Ferozepur, Jaito and      

Gidder Baha have been completed and are 

stabilization 

• STPs for Kotkapura shall be Installed by 

31.7.2020 

•      2 STPs for Guruharsahai shall be installed       by   

31.8.2020. 

• 1 STP for Faridkot, where land acquisition process 

has been completed, shall be commissioned by 

31.12.2020. 

• 5 STPs for 5 towns (Arniwala, Mallaanwala, 

Mudki, Mamdot and Nihal Singh Wala) shall 

be installed by 31.12.2020. 

• 5 STPs for 4 towns (Badhni Kalan, Kot Ise 

Khan, Fatehgarh Panchtoor and Bariwala) for 

which funds are being tied up, shall be 

completed by 31.12.2020. 
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• 5 STPs for 5 towns (Arniwala, 

Mallaanwala, Mudki, 

Mamdot and Nihal Singh 

Wala) for which funds are 

yet to be released shall be 

installed by 31.12.2020. 

• 5 STPs for 4 towns (Badhni 

Kalan, Kot Ise Khan, 

Fatehgarh Panchtoor and 

Bariwala) for which funds 

are yet to be tied up, shall 

be completed by 

31.12.2020 

Note: With regard to time schedule for 

installation of STPs  for the towns as mentioned 

above, it is clarified that these timelines were 

fixed at the time of meeting held on 7/1/2020 but 

keeping in view the extra ordinary circumstances 

during this Covid 19 pandemic, PWSSB or 

concerned Municipal Councils are free to make 

request to Hon’ble NGT for extension of time 

limits for completion and commissioning of the 

above said STPs. 

5.  For the release of funds for the 

installation of STPs, where the 

funds have not been tied up so 

far, the concerned Deputy 

Commissioner shall take up the 

matter with State Govt. 

The matter regarding release of funds for the 

installation of STPs where funds have not been tied 

up so far is under the consideration of Deputy 

Commissioner Moga for the  towns Badhni Kalan, Kot 

Ise Khan and Faterhgarh Panjtoor and Deputy 

Commissioner Sri Muktsar Sahib for the town namely  

Beriwala. 

6.  The Municipal Council, Fazilka 

will construct a storage tank 

after WSP within 2 months 

from where treated wastewater 

will be lifted for supplying to 

farmers so that the settled 

sludge is not carried away with 

the treated effluent. PPCB will 

collect the effluent samples 

after 2 months in the presence 

of farmers and Municipal 

Council, Fazilka to check the 

adequacy of STPs. 

Municipal Council, Fazilka has constructed RCC 

storage tank of diameter 4 metres with depth 3.65 

meters after the last pond of STP (WSPs) for lifting 

of treated wastewater for supplying to farmers. 

Since, the construction of channel for conveying 

treated effluent from last pond to this storage tank 

was under construction, therefore, PPCB has claimed 

that effluent sample could not be collected from this 

storage tank and the same would be collected in the 

presence of farmers and Municipal Council, Fazilka in 

the first week of May 2020 or at the end of 

curfew/lockdown imposed by the Govt. and report 

will be submitted accordingly. 

7.  As per the direction of the 

Hon’ble NGT, in-situ bio-

remediation technology be 

adopted immediately where no 

sewerage system has been laid 

so far to have its connectivity 

with STP. 

In compliance to the direction of Hon’ble NGT 

Monitoring Committee, PPCB has written letter to the 

ULBs of Arniwala, Mallaanwala, Mudki, Mamdot, 

Nihal Singh Wala, Badhni Kalan, Kot Ise Khan, 

Fatehgarh Panchtoor and Bariwala to adopt in-situ 

bio-remediation technology for treatment of 

domestic effluent till laying of sewerage system and 

STPs in these towns. However, reply from the ULBs 

is awaited. 
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8.  In order to reduce the inflow of 

the effluent in the pond, the 

Department of water resources 

shall examine the issue with 

regard to closing of regulator 

installed at Sabuana drain so as 

to divert the effluent towards 

the creek leading to river 

Sutlej. 

After the compliance submitted by the Executive 

Engineer, Department of Water Resources 

(Drainage), Fazilka for closure of regulator at 

Sabuana drain, officers of PPCB visited the site on 

17.01.2020 and observed that the Department of 

Water Resources (Drainage) has closed the regulator 

at Sabuana drain at 30 ̊19’34.6’’N 73 ̊59’23.7’’E with 

gunny bags as a temporary measure to divert the 

effluent into ditch channel leading to Sutlej creek. 

During visit, it was observed that no effluent was 

flowing downstream of temporary regulator and all 

the effluent receiving there was flowing into the 

Ditch channel. Thereafter, the Executive Engineer, 

Department of Water Resources (Drainage), Fazilka 

vide his letter no. 680 dated 18.03.2020 and email 

dated 18.03.2020 has requested PPCB to open this 

regulator by taking approval from NGT Monitoring 

Committee in view of demand of water from villagers 

downstream of this regulator and illegal sand mining 

in this drain by some villagers (copy of letter is 

enclosed as per Annexure-5).  

Now, the site of regulator was visited by officer of 

PPCB on 17.04.2020 and it was observed that the 

regulator was opened by the Department of Water 

Resources (Drainage) and effluent was flowing into 

Sabuana drain leading to pond near the border. 

9.  The Department of Water 

Resources in consultation with 

Deputy Commissioner, Fazilka 

shall maintain regular flow in 

Fazilka distributary and Kerian 

minor to ensure availability of 

water for Irrigation for whole of 

the year till the completion and 

commissioning of STPs of all 

the towns of the Districts. 

The issue was discussed by Department of Water 

Resources (Canal), Fazilka in the meeting of sub-

committee constituted by Deputy Commissioner, 

Fazilka held on 18.03.2020 and the matter is under 

consideration of Deputy Commissioner, Fazilka. 

10.  The Chief Agriculture Officer, 

Fazilka shall collect the data 

with regard to yield of crops in 

the affected area over the 

years and details of the villages 

from where the data was 

collected and submit the same 

Chief Agriculture Officer, Fazilka vide his letter no. 

1418 dated 16.03.2020 (Copy of letter is annexed 

as Annexure-6) and e-mail dated 16.03.2020 has 

submitted crop yield data for the district of the 

villages near to the pond for the paddy and wheat 

crops for the last three years.  
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to the Deputy Commissioner, 

Fazilka as well as to the 

Monitoring Committee. 

 

11.  Deputy Commissioner, Fazilka 

in coordination with concerned 

Municipal Councils and Punjab 

Water Supply Sewerage Board 

shall sort out the issues with 

regard to STPs of Shri Muktsar 

Sahib and Jalalabad towns. 

During meeting dated 18.03.2020 of the Sub-

Committee constituted by Deputy Commissioner, 

Fazilka, it was decided that matter regarding 

Operation & Maintenance (O&M) of STP Jalalabad 

would be taken up with the State Govt. for handing 

over O&M work from Municipal Council, Jalalabad 

(w) to Punjab Water Supply & Sewerage Board for 

achieving prescribed standards for discharge of 

treated effluent of STP. 

12.  The Principal Secretary, 

Department of Water 

Resources, Punjab, may take 

up the matter with the Ministry 

of Water Resources, 

Government of India, New 

Delhi to take up the matter with 

the concerned Ministry of 

Government of Pakistan 

through Ministry of External 

Affairs, Govt. of India to open 

the Fazilka drain, which is 

presently has been closed at 

the borderline of the countries, 

to make free flow in the river 

Sutlej so as to avoid stagnation 

and seepage in the Fazilka 

area. A provision in this regard 

was inserted in para (4) of 

Article-IV of “Indus Water 

Treaty, 1960 which reads as 

under: 

Para (4) of article IV of “the 

Indus Water Treaty, 1960 

reads as under: 

“Pakistan shall maintain in 

good order its portions of the 

drainages mentioned below  

with capacities not less than 

the capacities as on the 

effective Date: 

No response has been received from the Principal 

Secretary, Department of Water Resources, Punjab. 

 Therefore, the Monitoring Committee recommends 

that Chief Secretary, Punjab shall take up matter 

with the Ministry of Water Resources, Government of 

India, New Delhi to further take up the matter with 

the concerned Ministry of Government of Pakistan 

through Ministry of External Affairs, Govt. of India to 

open the Fazilka drain, which is presently has been 

closed at the borderline of the countries, to make 

free flow in the river Sutlej so as to avoid stagnation 

and seepage in the Fazilka area. 
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i. Hudiara Drain 
ii. Kasur Nala 
iii. Salimshah Drain 
iv. Fazilka Drain." 
 

Reply from the Department of 

Water Resources is awaited. 

 

Further, in compliance to the decisions taken in the meeting of the Deputy Commissioner 

Fazilka held on 24/12/2019, Civil Surgeon, Fazilka, vide letter No.215 dated 14/2/2020 

(Annexure-7) has submitted the health survey report of 10 villages. The health survey 

report indicates total houses surveyed were 2802 having 6933 males, 6809 females, 

maled child under 0-5 years: 598, female child under 0-5 years: 530 and total patients in 

10 villages were found as 292. The survey report further indicated that total 35 patients 

of scabies were found which were due to cold weather and unhygienic conditions and it 

had no link with contaminated ground water. 19 patients were found with cancer and 

main causes of the cancer were mentioned as use of tobacco, smoking, diet lacking and 

genetic factors. The other reasons for cancer were mentioned as hypertension, radiation 

exposure and life style related factors. 

Also, Deputy Director, Animal Husbandry, Fazilka has submitted his  report through letter 

no. 669 dated 19.03.2020 (Annexure-8), wherein, it has been mentioned that no animal 

in 10 villages was found suffering from any skin disease and parasitic infestation. 

Further, Department of Water Supply and Sanitation has submitted the analysis results 

of ground water samples (Tube well water samples)  of 23 tube wells, collected in the 

year 2018 and 2019 (Annexure-9). These analysis results indicate that the values of 

the parameters namely TDS, Total Alkalinity, total hardness, calcium, chloride, fluoride 

and sulphate are within the permissible limits of 2000mg/l, 600mg/l, 600mg/l, 200mg/l, 

1000mg/l, 1.5mg/l and 400mg/l, respectively, as per BIS 10500:2012. However, one 

sample of tube well of village Alamshah (S.No 23) was found containing fluoride as 2.5 

mg/l against the permissible limits of 1.5mg/l. Also, 03 tube well samples (S.No 4, 5 and 

9) were found containing sulphate as 502mg/l, 477mg/l and 502mg/l, which are higher 

than the permissible limits of 400mg/l. Therefore, the water of these tube wells  ( 4,5.9 

and 23)  should not be used for drinking purposes. 

4.0 Conclusions and recommendations 

1) The analysis results of Fazilka drain water and pond (near village Beriwala) 

water samples collected by the Monitoring committee (constituted by Hon’ble 

NGT) on 06.01.2020 were found containing high values of BOD,COD, TDS and 

Faecal Coliform, which may be due to discharge of untreated sewage of the 

towns/inhabitation area located in the catchment area of the drain and pond.  
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The Monitoring Committee is of the view that the water quality in the 

drain and pond water shall be improved only after the installation of 

STPs for the treatment of sewage of the towns/ inhabitation area 

located in the catchment area of these drains. 

The status w.r.t installation of STPs for the towns located in the catchment 

area of the drains and recommendations made by Monitoring Committee in this 

regard are as under. 

• For the treatment of sewage of the towns namely Ferozpur, Jaitu and 

Gidarbaha, STPs have been completed and these are under stabilization. 

o The Monitoring Committee recommends that should be 

commissioned by 15/5/2020 

• STPs for Kotkapura should be Installed by 31.7.2020 

• 2 STPs for Guruharsahai should be installed by 31.8.2020. 

• 1 STP for Faridkot, where land acquisition process has been completed, 

should be completed by 31.12.2020. 

• 5 STPs for 5 towns (Arniwala, Mallaanwala, Mudki, Mamdot and Nihal 

Singh Wala) should be completed by 31.12.2020. 

• 5 STPs for 4 towns (Badhni Kalan, Kot Ise Khan,Fatehgarh Panchtoor 

and Bariwala) for which funds are being tied up, should be  completed 

by 31.12.2020. The matter regarding release of funds for the installation 

of STPs for the  towns Badhni Kalan, Kot Ise Khan and Faterhgarh 

Panjtoor has been taken up by the Deputy Commissioner Moga and for 

Beriwala town, Deputy Commissioner Sri Muktsar Sahib has taken up 

the matter with State Govt. 

Note: With regard to time schedule for installation of STPs for the towns as 

mentioned above, it is clarified that these timelines were fixed at the time of 

meeting held on 7/1/2020 but keeping in view the extra ordinary circumstances 

during this Covid 19 pandemic, PWSSB or concerned Municipal Councils are free 

to make request to Hon’ble NGT for extension of time limits for completion and 

commissioning of the above said STPs. 

2) In order to keep strict vigil on the industries discharging any treated/untreated 

industrial effluent into any drain/nallah/river, PPCB has reported that the Board 

is keeping continuous vigil on the industries and is taking strict action against 

the industries for discharging any treated/untreated industrial effluent into any 

drain/nallah/river which ultimately leads to river Sutlej.  

In the month of January-2020, the officers of PPCB have visited the 

industry namely M/s Kathpal Daries (unit 2), village Kokri Phoola 

Singh, Tehsil and District Moga on 30.1.2020 and it was found 

discharging its untreated effluent into nearby drain and accordingly 
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action for closure under the provisions of Water Act, 1074 is under 

consideration of the Board. 

3) In order to assess the water quality data of ground water and drains  and to 

draw  their correlation with each other, PPCB has engaged the services of Dr. 

D.D. Basu, Former Additional Director and Dr. J.S. Kamyotra, Former Member 

Secretary, both of Central Pollution Control Board, New Delhi as Experts. The 

Experts have visited the area of Fazilka on 08.03.2020 and have also gone 

through the earlier water quality data. However, due to the commencement of 

restrictions imposed by the Govt. in mid of March 2020 due to Covid-

19/Coronavirus crisis, the experts are not able to submit the assessment report. 

The experts have assured to submit the report to the Board after the end of 

ongoing lockdown/curfew restrictions imposed by the Govt. due to Covid-

19/Coronavirus crisis. Further report in this regard shall be submitted 

after the receipt of the report from PPCB   

4)  In order to provide in bioremediation technology for the towns where no 

sewerage system has been installed so for, PPCB has taken up the matter with 

ULBs namely Arniwala, Mallaanwala, Mudki, Mamdot, Nihal Singh Wala, Badhni 

Kalan, Kot Ise Khan, Fatehgarh Panchtoor and Beriwala.  

The Monitoring Committee recommends these ULBs should provide 

in in- situ bioremediation technology to treat the sewage of the towns 

(Arniwala, Mallaanwala, Mudki, Mamdot, Nihal Singh Wala, Badhni 

Kalan, Kot Ise Khan, Fatehgarh Panchtoor and Beriwala) at the 

earliest.  

5) In order to restrict the inflow of the effluent in the pond to avoid the formation 

of large pond, the Department of water resources  had closed the regulator 

installed at Sabuana drain with gunny bags as a temporary arrangements as 

reported by PPCB on 17/1/2020 so as to divert the effluent towards the creek 

leading to river Sutlej. But now the regulator has been made opened as 

observed by PPCB on 17/4/2020 and effluent was flowing into Sabuana drain 

leading to pond near the border. 

The Monitoring Committee recommends that Chairman PPCB shall 

take up the matter with Principal Secretary, Department of Water 

Resources to close the regulator installed at Sabuana drain so as to 

divert the effluent towards the creek leading to river Sutlej and no 

stagnation in the form of big pond may occur. 

6)  In order to maintain regular flow in Fazilka distributary and Kerian minor to 

ensure availability of water for irrigation for whole of the year till the completion 

and commissioning of STPs of all the towns of the Districts, the Monitoring 

Committee recommends that Deputy Commissioner, Fazilka shall 

take up the matter with Department of Water Resources through 
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Principal Secretary, Department of Science, Technology and 

Environment, Punjab within 15 days. 

7) The crop yield data provided by Chief Agriculture Officer for the last 3 years 

(2016-17, 2017-18, and 2018-19) indicate that no significant reduction in crop 

yield has been observed. However, for the comparison purposes of crop yield 

data, Chief agriculture officer has not submitted the data of the same villages 

for the last 3 years. 

The Monitoring Committee recommends that Chief Agriculture Officer 

Fazilka should submit the crop yield data of the same villages for the 

last 3 years so that comparison of the crop yield data may be made. 

8)  The Monitoring Committee during its meeting with the Distt. Level Officers of 

Distt. Fazilka and other adjoining Districts on 7/1/2010 at Fazilka had directed 

that the Principal Secretary, Department of Water Resources, Punjab, shall take 

up the matter with the Ministry of Water Resources, Government of India, New 

Delhi to take up the matter with the concerned Ministry of Government of 

Pakistan through Ministry of External Affairs, Govt. of India to open the Fazilka 

drain, which is presently has been closed at the borderline of the countries, to 

make free flow in the river Sutlej so as to avoid stagnation and seepage in the 

Fazilka area. However, no response has been received from Department of 

Water Resource. 

Therefore, the Monitoring Committee recommends that Chief 

Secretary, Punjab shall take up matter with the Ministry of Water 

Resources, Government of India, New Delhi to further take up the 

matter with the concerned Ministry of Government of Pakistan 

through Ministry of External Affairs, Govt. of India to open the Fazilka 

drain, which is presently has been closed at the borderline of the 

countries, to make free flow in the river Sutlej so as to avoid 

stagnation and seepage in the Fazilka area. 

9) In order to ensure the effective operation of STPs of the towns namely Shri 

Mukatsar Sahib and Jalalabad towns, Chairman PPCB shall take up the matter 

with the Department of Water Supply and Sanitation to hand over the operation 

and maintenance of these STPs to Punjab Water Supply and Sewerage Board, 

being an Executing Agency in this regard, so that these STPs may be operated 

efficiently. 

10) The analysis results of 6 ground water samples (hand pump samples) 

collected by Monitoring Committee on 07.01.2020 and analyzed by the 

Laboratory of PPCB indicate that the parameters BOD and Faecal Coliform have 

not been detected in any of the 06 ground water samples. The values of TSS 

and COD varying between 5-22 mg/l and 6-12 mg/l, respectively, have been 

found in 04 hand pump samples. The values of TDS in all the hand pump 
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samples have been found varying between 2430-3041 mg/l, which are higher 

than the permissible limits of 2000 mg/l and desirable limits of 500mg/l and 

these may be due to geogenic reasons in the area. In the ground water samples 

of 02 hand pumps, the values  of TDS have been observed as 1553mg/l and 

1932mg/l. 

Therefore, the Monitoring Committee concludes that the Ground 

Water from the hand pups of sh. Lachhman  Dass s/o Sh. Bala Ram of 

Village Beriwala and hand pump installed in the house of Kala Singh 

s/o Sh. Jala Singh of village Asafuralaof may be utilized for domestic 

usage. The ground water of 4 hand pumps may not be utilized for 

domestic purposes. The Monitoring Committee also recommends that 

safe drinking water supply to the villagers of these villages may be 

supplied by the department of water supply and sanitation.  

11)   Civil surgeon Fazilka has submitted survey report of 10 villages in which health 

survey was organized from 24.01.2020 to 04.02.2020 and it was observed that 

total houses surveyed were 2802 having 6933 males, 6809 females, male child 

under 0-5 years: 598, female child under 0-5 years: 530 and total patients in 

10 villages were found as 292. The survey report indicated that total 35 patients 

of scabies were found which were due to cold weather and unhygienic 

conditions and it had no link with contaminated ground water. 19 patients were 

found with cancer and main causes of the cancer were mentioned as use of 

tobacco, smoking, diet lacking and genetic factors. The other reasons for 

cancer were mentioned as hypertension, radiation exposure and life style 

related factors. 

The Monitoring Committee recommends that Civil Surgeon, Fazilka 

and other Civil Surgeons of adjoining Districts shall continue to 

conduct health survey of the affected areas every year.   

12)    Deputy Director, Animal Husbandry, Fazilka has submitted his  report through 

letter no. 669 dated 19.03.2020, wherein, it has been mentioned that no animal 

in 10 villages was found suffering from any skin disease and parasitic 

infestation.  

The Monitoring committee recommends the department of Animal 

Husbandry shall continue to conduct health survey of animals of the 

affected villages every year 

13) Department of Water Supply and Sanitation has submitted the analysis results 

of ground water samples (Tube well water samples)  of 23 tube wells, collected in 

the year 2018 and 2019. These analysis results indicate that the values of the 

parameters namely TDS, Total Alkalinity, total hardness, calcium, chloride, fluoride 

and sulphate are within the permissible limits of 2000mg/l, 600mg/l, 600mg/l, 
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200mg/l, 1000mg/l, 1.5mg/l and 400mg/l, respectively, as per BIS 10500:2012. 

However, one sample of tube well of village Alamshah (S.No 23) was found 

containing fluoride as 2.5 mg/l against the permissible limits of 1.5mg/l. Also, 03 

tube well samples (S.No 4, 5 and 9) were found containing sulphate as 502mg/l, 

477mg/l and 502mg/l, which are higher than the permissible limits of 400mg/l. 

Therefore, the water of these tube wells (4, 5.9 and 23) should not be used for 

drinking purposes. 

14) For lifting of treated wastewater for supplying to farmers for irrigation, the 

construction of channel for conveying treated effluent from last pond of STP  to 

the storage tank was under construction as reported by PPCB, therefore the 

effluent sample could not be collected from this storage tank. 

Therefore, Monitoring Committee recommends that PPCB shall collect 

effluent sample from the last storage tank of STP, Fazilka in the presence 

of farmers and Municipal Council, Fazilka in the first week of May, 2020 

and submit the analysis results to Municipal Council Fazilka. 
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